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THE MINISTER OF INDUSIRY
{8HIR] NARAYAN DATT TIWARD):
(a) As on 31-3-1985 there were 28
Central Public Enterprises having in-
vestment (represented by value of
(3ross Block) in-Gujarat amounting
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io Rs. 1771.77 croreg and 44 Central
Enterprires emuloying a total of 51107
employees. Out of these, 3 Ccntral
Public Enterprises are having their
registered office; in Gujarat and the
details of their turnover, profit or Jess
and number of employees are given
below:—

Grows - Profit(4-) Total’
turnover Loss(—) Employ-
for for ment incl~
SE.No. Name of the Central Public Edterprise 1984-85 1984-85  uding
{Rs. in {Rys. in tempor-
lakhs) lakhs) aryjcasunl
empleo-
yees
(No.)
1 Indian Petro Chemical. Corpn. Lid. . 58637  (+)5044 6519 -
2 N.T.C. Gujarat (Ltd.) . . . . . . 9337 (—) 2155 20967
" 3 ladian Dairy Corpn. . ., e < 14079 (4) 1525 322
J 81,933 . (+) 4434 27808

(b) An outlay of Rs. 694968 crores
"has beep allocated under the Seventh
Tive Year Plan for Central industrial
and minera} projects in Gujarat ex-
vluding the BEnergy Sector.

(c) Details. are bting collected and
will be placed on the Table of the
House,

Use of utility pump for distribution
of kerosene

@858. SHRI ERA SAMBASIVAM:

Will the Minister of PETROLEUM

AND NATURAL QAS be pleased to

state:

(a) whether it is g fact that the
kerosene oil dealers in Delhi and
other Union Territories are allowed
to utilise utility pumps for distribution
of kerosene; and

(b) if wmot, whether they will be
allowed to use the said-implement?
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@Previously Unstarred Question
670 transferred from the 29th April,
1986, , . i

|
|
|
!

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHR] CHAN-
DRA SHEKHAR SINGH): (a) and
(b) It is permissible for kerosene
w holesale dealers of the oil compa-
nies to use dispemsing pumps fur re-
taling of kerosene provided they
have requisite clearance from the
Explosives and local authorities.

Import of soda ash

859, SHRY MOSTAFA BIN QUAx
SEM: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether it is a fact that all im-
ports wmder OGI, are required to be
registered with DGTD before actua!
imports are affected; ’

(b) what is the quantity of import
of soda ash with the value and the
country of origin during 1984-85 and
1985-86  (upto the latest available
monthy under yegistration scheme;

(¢) whether Government propose
to furnish a list of imyport of soda ash
showing against cach quantity, ¢if
rate, {otal value, fthe date of import
mgd the couniry of origih during
the last three yearw; ‘



